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Dayal Singh ee. Petiticner
Versus
Shri S.C. Mzhaliz & Ora. ees Pegpondants
CORAM:
' HJIT'ELE MR, GOPAL I'RISHNA, VICE CHAIFMALI
HOT'ELE MF. C.P. SHAFMA, ADMIUISTPATIVE MEMEEF,
For the Petiticoner ... lone

For the Pespondents ee. Mr. V.S5. Guriar

ORDER
PEF HOAT'ELE MP, GLPAL IFISHIA, VICE CHAIRﬁég

Fetitioner, Tayal Singh, has £ilsd this Contesngpt Petition w/s 17
of the Administrative Trikunals Ack, 1985, with the allejation that by not
implamenting the Jdecizion of the Trilwmal in OA 429/94, dated 5.9.95, in
which & direccion was given to the cespondents oo reinakate the petitionsr
che Jdat

in service within thres months of veceipk of 2 ooy of the

il

of
crder, the respondents have committed contewph of court.
2. lionz iz present for the petiticner. We have heard th: learned

counsel for the respondents.

3. The learned coansel  for the respondenkz has produced  an ordesr
datzd 25.1.9¢ and the charge report datsd 25.4.96, which have been talen on
record, which show that the petiticonesr has kezn talesn on duty and he has
taken over the chargs of the post of EODA on the same dakte i.z. 25.2.96,
The order of the Trikunal has been complisd with by the respondents.  In
the circumstancezz, we ares of the view that no caze of contempt is mads cut.
This Contenpt  Fetitioner  is  herely  Jdismiszed. Moticss  iasued Cave

discharged.
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